FUOKM B
PUDLIC ANNOUNCEMENT
(Regulation 17 of the Tnsolvency amd Bankruptuy Board ol India (Liquidation I'roccss)
Regulutions. 2010)

FOR THE ATTUNTION OF THE STAKEHOLDERS OF SPG MACROCOSM L'TL.

81. Nu. | PARTICULARS DETALLS o
1| Nume of corporate debror SPG Muciocosm Limired

2 Date of mcorponnon of corporalce dehior F,m 03-1995

1 Authotily under which corparare dehror is B.Lw:;lrur of Compunies (lwalim

incorporated / repsicrad

4 orporate Identily No. / Limited Liability LI&7I20MP' 1 995TT.C023447

Idaﬁhﬁcnh@ 7Hn. ol corporale deblur

5. | Address of the reglstered ottice and
principal office (if any) of corporate debror

@03, Amsh Hentage, Flat No, 203,
Indrapuri Colony, DBhawarkua, Indlore,
Madhya 'radesh — 45200

Address whare hooks of account are
hept  F-10, Prabha CHS Lwd, R 1
‘Mthlu Mury, Ghatkopar (Fast),

) Mumlm — 400077

6 | Dle ol closurs of Insolvency Resolution 08 10-2025

Process
7 | Liguidation commencement date of corporate 09-10-2024 (Order dated 00-10-2025
debtor : reccived on 10 10 2025) ot}
"8 | Namcand registration number of the Mr Mamsh 1), Shah
insolvency professional acting as liquidator | IRBI/TPA-001/TP-PO0094/2017-
o 7 18/10194
g9, | Address and ¢-mail of the hquidator, as A/502, Krishna Palace, Thakur

Complex, Kandivah (Haei),
Mumh’n - 4()() 1 '.')l
midsh

registered with the Board

10 | Addiess and emmail to be used tor A/, KKrishna |'ﬂ|ﬂ*=c; Thakur
(.‘Omplex_ K andival (1iast),

Mumbai 400101

correspondence witl the Liguidaton

1.1 | Lust dute for sulmission of claims 19-11-20175

Nulive is hereby given that the Mational Company Law Tribunal, Indore bench hnas ordered the
conunenveent of liquidation of the 5P Macrocosm Limited on U2-10- 2015,

Lhe stukeholders of SPG Macracosm Limited are hereby called upon W subimil theis
alaime with proof on or betore 08=11-2005, Lu;'illg, i du:,m. from the date of recaipt of arder, 10 the
liquidator at the address mentioned npninst item No.10.

The Oouneig] creditors shall submit their claims wath proot by clectrome meuns only. All ulher
viedilurs way submit the claims with the proot in person, by post or by eglecironio means.

Submizgion of talse or muslewding proof of claims shall attract penaltice. ) a
sk

e
=

Mo nod signniure of liqpmdaton, M.ullhh . Shah
Regn. Mo, IBBIIPA-QOL/L-POUR/ 7 DR/ HH YA
AFA valul il 30 O 20260

Dlate amd place: 13/ 10/2025, Mumbai




